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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL HYDERABAD BENCH HYDERABAD,

Vo | MA.NO. 248 of 1993 in 0.A-Ne.D2 &f 199171 . :

- wtgeen 4/// . Dated: 22=7-1983,

~ PeVSriramchand ﬁ?ﬁ Applicant
I : . And /’//

1. Secrstary to Gevt., of India.and Oirector Gennral af Posts;,
Oak Bhavan, Sansad Marg, New Delhi, _ N

2, Chief Pest Master General, Andhra Pradesh Circle, Hyderabad,:

eee . _ Respondents
Counsel for the Applicant :Sri. K,Sudhakar Reddy
Counsel for the Respondehts :S5Ti. NV, Ramana, Addl, CGSC

Hon'ble Mr, A,B.Gorthi, Administrative Member:
Hon'ble Mrg T.Chamdrasekhar Reddy, Judicial Member
The Tribunal made the fgllgwing order:-

'UB have heard Mr, K.Sudhakar -Reddy in M.A No.248/93
amrd MrJ U Uenkatashuara Rapg in RPSR 1573/93 for the patltlﬂnars
M . N.V.Ramana. learned- counssel for the official respondents
also qpresent and heard., -In the -judgement dated 4-2-1932 -in
0.A.92/81, the official respondents were directed to reexamine
the mtter and if the applicant(P.V.Sriram chand) is eligible
@ for the other four vacancies in 1/3rd quota pertaining te the
years 1984 & 1986 and if he comes: within the‘salectad-range by
virtue of the marks he has secured-in the examimtion; he should
accordingly be accommedated ageinst 1/§rd quota vacancies of the
relevant year placing K.Siva Prasad who had secured more marks
that the applicant in an apprepriate positien in the 1/3rd )
quotas  IMEXHBHEENSESN o L (///

- The contentien of Mr. K.Sudhakar Reddy is that thea
official respoundents have not yet implemented the  judgement

P R

although more than one ysar time has elapsed. Obviously, a
serious view of the matter has to be taken as regards the
 Pailure of the efficial - respendents to promptly comply with
our judgement dated 4.2.92, We direct full compliance with
tha Judgement both in letter and spirit within ene menth rrnm
today K

As regards the mviseu petitien Mr. U“Uenkatesuariﬁao,
cantended that as the examination held in 1987 was only for

one vacancy of the said year.  ‘The revieu thltqukdld not-
appear -for -the ‘said examimation,' Had it been made clear ﬁy“tha
official respondents that the -examination was held for all-the

vacancies, the review petltloé%é could have taken their chaqé:
~ : Y NN
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hﬁ\u“¥ to qualify the said examination. . In case the judgement in 0.4
““’\'0092/91 is implemented the fear of. the review pmtitioners is

" Ythat their seniority pesition would be adversely affected and.

some of them mey even bs reverted from the higher pests to

which they have promoted in the mean time. _As the judgemsnt
s has not ya%xlmplementsd ue cannot at this stags foresee whether

9

the revisu petitioners uould be adversely affected and if sa

to what extent and in vhat mapner. It is therefore of impor-
tance that the judgement in 0.A.No.52/81 is 1mplemented first.
pefore we can examine the merits of the various issues raised en

behalf of the revieu petitinners-mr.-U.Uenkatesuara Rao will
have . the libarty to suitably‘modify ar amsnd his Review pstition

in casa, it is necessary after the officisal raspondentss havs

implemented the judgements in 0. A.,92/92, ‘Keep ths copy of

this arder in all the relavant files. M. A.248/93 is disposed

of . : (/,/’

- Rp. tobe registered, if it is etheruviss in

order add it may be listed for further orders on 24,8,1993 .

Copy to:=

13 Secretary to Govt. of India, pDirector General of ﬁgigg,
pask Bhavan, Sansad Merg, Neu Delhi. N

23 Chief Post Master General, Andhra.Pradash_Circle, Hydgrabaqf

'I- r’_ .\\.
34 One copy to Sri, K,Sudhakar Reddy, advocata, CAT, Hydd \

43 One copy to Srii N;V.Remana, Addl.-CGSC, CAT, Hyd.! g Yo

5& One copy to Sri. V. “Jenkateswara Rag, advecats, CAT, Hyd‘ ;,,%;E

64 One spare copy. . N
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TYPED BY . - COMPARED BY
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CHECKED Zy‘///f . AFPROVED BY |

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'ELE MRJIUSTICE V.NEELADRI RAQ
VICE CHETRMAN

AND.

THE HON'BLE MA.A.B.GORTY ; MEMBER(AD)

AND

THE- HON'BLE MR.T.CHANDRASEKHAR REDLY
- MEMBER(J)

&

THE HON'BLE MR.P.T.TIRUVENGADAM 31M(A)

-

Dated :?ﬂé/ ~1993

o« .
ORDER/ JUBGMENT :

"\__.-—-—"""'/ ) |
Mok, /Rede—Crin No, é&%é?;}

_ 0.4.No, - '?%%/2,7

s

Admitted and Interim directions
issued :

All. wed

.Dispbsed of with directions

Dismissed

Disnissed as withdrawn
Dismiksed for default.
Re jected/ Ordered-

as to costs..
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